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(d) the amount disbursed for the
period April-December, 1981 on the
said scheme?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL)
(a) The Government by Notification
dated 26th September, 1980 constitu-
ted a small High Powered Committce
for formulation and implementation
of comprehensive legal aid schemes,
under the Chairmanship of Shri
Justice P. N. Bhagwati Judge of the
Supereme Court. The Committee
has formulated a Mogdel Scheme.
Legal Aid and Advice Schemes have
not been introduced on the basis of
the Model Scheme in all the States.
The States of Andhra Pradesh,
Gujarat, Karnataka, Maharashtra,
Orissa, Punjab, Tamil Nadu, Uttar
Pradesh and the Union Territory of
Delhi have constituted State Legal
Aid & Advice Boards en the basis
of the aforesaid Model Scheme. The
States of Assam, Bihar, Haryana,
Himachal Pradesh, Jammu & Kash-
mir, Kerala, Madhya Pradesh, Mani-
pur, Rajasthan, Uttar Pradosh, West
Bengal and Union Territories of
Dadra and Nagar Haveli, Goa,
Daman & Diu and Pendicherry have
legal Aid Schemes of their own.

(b) There are State Boards and
voluntary organisations in many of
the States engaged in the work of
legal aid to the indigent. 'l he statis-
tics as to total number of cases taken
up by them arc not available with the
Central Government.

() An amount of Rs. 50 lakhs
was earmarked for legal aid in the
Central Government Budget for the
financial year 1981-83.

(d) From April to December 1981,
the following grants-in-aid have been
disbursed out of the Central Govern-

ment funds;
Amount

Rs.

1. Supreme Court Legal 1,00,000
Aid Committee, New Delhi
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2. U.P. Legal Aid & Ad- 61,500
vice Board, Luckow

3. Gujarat State Legal 15,500
Aid Committee Ahme-
dabad

4. Punjab  University, 3,500
Chandigarh. ——

1,80,500
~ In addition, the following grants-
in-aid sanctioned during the year
1980-81 were also disbursed in the
month of September, 1981 ;—

Rs.

1. Supreme Court Legal 25,000
Aid Committee

2. Committee for Ad- 10,000
vancement of Legal
Literacy, Bombay

3. Lawyers’ Collective 10,000
Bombay

4, U.P. Legal Ald & 5,000
- Advice Board, Luck- ————
now 50,000
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(iv) sgfggame 55 18-3-81
(v) fagadmc 335 16-11-79

3. wmmu 2090 25-4-78
4, FrauEr 1749 12-1-78
5. JAG 523 11-9-78
6. waTgIATE 352 26-7-79
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18. @gRAgT 1216 14-3-77
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Setting up Petro-Chemical Complex
in Bharuch District

2675. SHRI R.P. GAEKWAD:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:—

(a) whether the Central Govern-
ment have given their clearance to
the Gujarat Government to set up
third Petro-Chemical Complex in
Bharuch District ; and '

(b) if so, the details thereof?

THE MINISTER OF PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRLP. SHIV SHANKAR):
(a) and (b). Government have de-
cided in principle to set-up a gas based
Petro-chemicaf Complex at Kavas in





